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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1373/2024

IN THE MATTER OF:

News item titled “Illegal sand mining in Yamuna floodplains near
Narela” dated 30.11.2024

STATUS REPORT ON BEHALF OF SDM, NARELA, DISTRICT OUTER
NORTH

MOST RESPECTFULLY SHOWETH:

1. That the present Status Report is being filed in compliance with the

4.

directions of this Hon’ble Tribunal with respect to monitoring and
prevention of illegal sand mining in the Yamuna river stretch along
the Delhi-Uttar Pradesh border, and for ensuring effective inter-
State coordination between the authorities of GNCTD and the
Government of Uttar Pradesh.

That a meeting was convened under the Chairmanship of the Sub-
Divisional Magistrate, Narela, wherein officials from Loni Sub-
Division (District Ghaziabad), Police authorities of Alipur Sub-
Division, representatives of Delhi Development Authority (DDA),
and the Irrigation & Flood Control Department were present. In the
said meeting, it was resolved that a joint inspection/field visit shall
be conducted by officials of both States. A copy of the Minutes of
Meeting is annexed herewith as Annexure-A.

That pursuant to the aforesaid  meeting, a joint field inspection
was carried out on 05.03.2026, wherein it was decided that
demarcation of the inter-State boundary shall be undertaken
through a Total Station Machine (TSM) survey. It was further
resolved that regular police patrolling shall be ensured by the
concerned Police Stations and that strict legal action shall be
initiated in cases of illegal sand mining. A copy of the Minutes of
Inspection is annexed herewith as Annexure-B.

That in furtherance of the above decisions, necessary
communications were issued to the SHO, Police Station Alipur,



3835

d1rect1ng the conduct of regular police patrolling and initiation of
ApprepEae legal action, including registration of FIRs, against
persons .mvolved in illegal sand mining. A copy of the said
communication is annexed herewith as Annexure-C.

5. That in compliance thereof, the SHO, Police Station Alipur, has

registered an FIR bearing No. 170/ 2026, and excavator machines

along with vehicles involved in illegal mining activities have been

seized. A copy of the said FIR is annexed herewith as Annexure-D.

6. That in order to remove jurisdictional ambiguity and to ensure
effective enforcement, demarcation of the inter-State boundary

between Delhi and Uttar Pradesh is being done through a Total

Station Machine (TSM) survey for precise determination of the

boundary alignment. The said demarcation exercise is expected to
be completed within a period of 06 weeks.

7 That the undersigned respectfully submits that continuous steps

are being taken for joint verification and coordinated enforcement

action in consultation with the concerned authorities of the
adjoining State.

8. That the undersigned further submits that necessary coordination

with all concerned authorities shall be maintained to ensure

effective monitoring and prevention of illegal sand mining in the
area in question.

9. It is, therefore, most respectfully prayed that this Hon’ble Tribunal

may be pleased to take the present Status Report on record and

pass such further orders as deemed fit and proper in the facts and
circumstances of the case.
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GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI

OFFICE OF THE 8UB DIVISIONAL MAGISTRATE (NARELAAL ) —

p.M. OUTER NORTH OFFICE COMPLEX, G.T- KARNAL ROAD, n'tm,t A ”

F. No. MISC/SDM/Narela /2028/1409 -2 Dated /0/02-[20
MINUTES OF MEETING o

hairmanship of Sub-Dlwsmnal
arcation

ng held under the C

, Outer North District, GNCT of

Outer North (GNCT of Delhi)

ad (Uttar Pradesh) to ensure jurisdictional clarity an
tivities along the Yamuna River in border areas.

Delhi, for porder dem

and adjoining Districts of
d to prevent

Subject: Minutes of the meeti

Magistrate (Narela)
petween District
Baghpat/ Ghaziab
illegal sand mining ac
attended the meeting:
Naib Tehsildar, Loni (Uttar Pradesh).
Loni District (Uttar Pradesh).

Loni District (Uttar Pradesh).

Police Station Alipur.

la, Revenue department

The following officers
Shri Leetu Singh,
Shri Vipin Tomar,

Shri Arun Kumar,
Shri Himanshu, Sub-Inspector,

Sh Deepak Kumar Tehsildar Nare

Sh Suresh LM DDA Department.
Shri Vinod Kumar, Irrigation & Flood Control Department-

Shri Sarwan, Patwari, Narela, Revenue Department
Shri Santosh, Patwari, Narela, Revenué Department
d all participants and outlined the pu
tion of borders along the Yamuna River
la Sub-Division namely Sungerpur Shadra,
Palla which adjoin the territories of Uttar

dictional ambiguities in these border areas
vironmental

080 G G Pt B pa

rpose of the meeting:

The Chairperson welcome
with respect to

+0 undertake precise demarca
five villages falling under Nare
Delhi, Kulakpur, Jhangola, and
phasized that juris
pant illegal sand mining, resulting in severe en
threats to public safety, and violations of the Mines
57, the Environment (Protection)
ally stated that no lease or
der GNCT of Delhi

Sungerpur
Pradesh.

The Chairperson €m
have facilitated ram

degradation, riverbed erosion,
nt and Regulation) Act, 19

and Minerals (Developme.
ant laws. It was categoric

Act, 1986, and other relev
for sand mining has been granted in these areas un

permission
tivities are illegal.

jurisdiction, and all such ac
state coordination between GNCT of Delhi and Uttar
in line with the directions of the Hon’ble

gs of the Joint Inter-State Task Force.

The need for effective inter-
Pradesh authorities was underscored,

National Green Tribunal and previous meetin
Decisions Taken
change of views on boundary identification issues,

After detailed deliberations and ex
illegal mining hotspots, surveillance gaps, and enforcement mechanisms, the

following decisions were taken:
1. Demarcation of boundaries shall be carried out on a priority basis for all the
identified villages: Sungerpur Shadra, Sungerpur Delhi, Kulakpur, Jhangola

and Palla.

2. Highest priority shall
Sungerpur Delhi, and Sungerpur Shadra, being /€
illegal sand mining activities. af 9

be assigned to demarcatigs willages Jhangola




A joint inspection/site yia;

3. € wisit shall b
officers from rele ¢ ed on 11.02.2026, i
and SDM Loni (\‘;::latr tpzl’tments, specifically SDM Kherka, SDM iBf\:;‘thg
along With representaty adesh) whose jurisdictions adjoin the border areas,
Development Aumom;es(ég:‘ GNCT of Delhi including Delhi Police, Delhi
Imigation & Flood Contro] \{)eMumctpal Corporation of Delhi (MCD),

artment, and Surveyor. All
departments shall ensyre particip:tion ’ concemed

SDM Kherk .

the date Ofa.'o.S?M_ Dom, and SDM Baghpat shall bring relevant records on

paths/a rJ 1?1 VISIt, inter alia, details of permissions (if any) granted for
S/approaches in their respective areas, including dates of issuance and

validity periods.

5. Ajomnt patrolling team of Delhi Police stands constituted for the border areas.

@ cpncemgd authgrities shall ensure close coordination, prompt sharing of
intelligence /information on illegal sand mining, and immediate enforcement action

against violators. Follow-up meetings of the Joint Inter-State Task Force shall be
convened regularly to monitor compliance and address emerging issues.

Sub-Divisional Magistrates (Kherka, Loni & Baghpat - Uttar Pradesh

The Sub-Divisional Magistrates of Kherka, Loni, and Baghpat shall participate in the
joint inspection/site visit on 11.02.2026 at 11:00AM with the gathering point at on
Village Jahngola Sank No 7 Delhi. They shall bring relevant records including details
of permissions, if any, granted for paths, approaches, or other activities in their
respective areas adjoining the border, including dates of issuance and validity
periods, and ensure coordination with Delhi authorities for effective demarcation and
enforcement. The concerned SDMs shall ensure that Uttar Pradesh Police provides
necessary assistance and support during the joint visit and facilitates the
dismantling of any unauthorized pillars, khambas, or structures along the border to
enable accurate demarcation. They shall also coordinate with Delhi Police for joint
patrolling and enforcement activities in border areas.
SHO Alipur

The Station House Officer, Police Station Alipur has been directed to conduct

regular patrols, including daily inspections, with special focus on vulnerable sites
prone to illegal sand mining activities. Daily reports shall be submitted to the
office of the Sub-Divisional Magistrate (Narela) detailing inspections conducted,
incidents detected, preventive and enforcement actions taken, and cases
registered, if any. The SHO, PS Alipur shall ensure participation of police
personnel in the joint inspection/site visit scheduled for 11.02.2026 and extend

full cooperation and support to other departments during the demarcation
exercise and subsequent enforcement operations.

Irrigation & Flood Control Department

The Irrigation & Flood Control Department has been tasked with maintaining
continuous vigil along the Yamuna riverbanks in the identified border areas.

(Narela) regarding any observed illegal activities, encroag
The department shall participate in the joint i
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11.02.2026 and
: provi .
P S —— as(:: technical inputs and assi
quired. sistance durin
g the

gevﬂ“‘e Department ( Tehsilda:
t & Halqa Patwaris

The Revenue De
partment shall :
maps, and cadastral ; provide all relevant land
details pertaining to the border r:i(;l(::ess: rfevmt;e
or the

demarcation i
exercise. :
They shall assist in identification and verification of
0

boundary marker
S an
 dinate with theirdc(r)z\:tr::; ltndfmarks during the joint inspection and
arts
exchange and record iy rom Uttar Pradesh for seamless data

Delhi Development Authority (DDA)

The Delhi D ]
i Development Authority shall participate in the joint inspection/site

visit on 11.02.2026 and provide inputs on land use, planning, and

development regulations applicable to the porder areas. The authority shall

assist in 1 i ]
t 1dent1.ﬁcat10n and removal of unauthorized constructions or
encroachments, if any.

Municipal Corporation of Delhi (MCD)
The Municipal Corporation of Delhi shall participate i the joint

@specﬁon/site visit on 11.02.2026 and provide necessary support for civic
infrastructure assessment and epITiE -nt in the border areas.

( ;
J1SIONAL MAGISTRAT (NARELA)
, OUTER NORTH DELHI
To,

Al Concerned officer/ Officals

Copy for jnformation
1. OSD to Chief Minister( Delhi ) office of 3rd Delhi Secretariat, IP Estate, New

Delhi, Delhi 110002 — for kind information.
2. SO to Chief Secretary, GNCT of Delhi - for kind information.
3. PSto Principal Secretary (Revenue) UP 2nd Floor Lucknow Shashtri Bhawan

UP 226001 for kind information.
4. PSto Commissioner of Police, Delhi - for kind information. -
5. PS Divisional Commissioner; GNCT of Delhi - for kind information.
6. District Magistrate (Outer North ) / District Magistrate (North-East) - for
information.
7. DM Ghaziabad /| DM Baghpat (U.P)- for information.
8. Director, DDA - for information and necessary action.
9. Deputy Commissioner (MCD) Narela Zone, OPP- PS Narela, Delhi-42
10.Chief Engineer, Irrigation & Flood Control Dept. - for information.
11. PAto Commmissioner, Transport Dept. = for information.
12.ACP, Badli to ensure police participation in the joint inspection scheduled on
11.02.2026 and in ongoing surveillance | patrolling.
13.Guard File ;
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GOVERNMENT OF l&g}{acm'm TERRITORY OF DELHI
OFFICE OF THE SUB DIVISIONAL MAGISTRATE (NARELA)
D.M. OUTER NORTH OFFICE COMPLEX, G.T. KARNAL ROAD, ALIPUR, DELHI.

F. No. MISC/SDM/Narela/2025 ! 1908 Dated 1|3 2024

ESO T INSPECT SITE VISIT

Subject: Minutes of the Joint Inspection and Site Visit conducted on 05th March
2026 for precise demarcation of inter-state horders along the Yamuna River
between District Outer North (GNCT of Delhi) and adjoining Districts of
Baghpat/Ghaziabad (Uttar Pradesh) to ensure jurisdictional clarity and to prevent
illegal sand mining activities.

The joint inspection was conducted as per the above references at the assembly point
Village Jhangola, Shank No. 7, Delhi on 08.03.2026 at 12:00 PM. The team physically
inspected the Yamuna river banks and adjoining border areas falling within the
territorial jurisdiction of villages Sungerpur Delhi, Sungerpur Shadra, Tehri Daulatpur,
Kulakpur, Jhangola, & Palla.

The following officers attended the joint inspection:

1. Shri Deepak Kumar, Tehsildar Narela, Revenue Department GNCTD

2. Shri Vipin Tomar, Lekhpal, SDM Loni (Uttar Pradesh)

3. Shri Suresh Narwal, P.S. Alipur, Delhi Police. GNCTD

4. Shri Himanshu Chauhan, Junior Engineer, Irrigation & Flood Control
Department, GNCTD

5. Shri Ajay Hooda, Assistant Engineer, Iirigation & Flood Control Department.
GNCTD

6. Shri Himanshu, Patwari, Delhi Development Authority (DDA) GNCTD.

All participants were welcome and briefed about the purpose of the inspection in light
of rampant illegal sand mining, environmental degradation, riverbed erosion, and
violations of the Mines and Minerals (Development and Regulation) Act, 1957,
Environment (Protection) Act, 1986, and directions of the Hon’ble National Green
Tribunal. It was reiterated that no lease/permission for sand mining has been granted in
these areas under GNCT of Delhi jurisdiction and all such activities are strictly illegal.

After detailed site inspection, boundary verification, and deliberations with Uttar
Pradesh counterparts, the following decisions and directions were taken unanimously:

1. Demarcation of inter-state boundaries shall be carried out on priority basis for all
the identified villages, of outer north namely Sungerpur Shadra, Sungerpur Delhl,
Kulakpur, Jhangola, Palla, and Tehri Daulatpur. In line with Delhi Police & North Eas-t
Department Highest priority shall be assigned to villages Jhangola, Sungerpur D-e}tu,
and Sungerpur Shadra, being the most critically affected by illegal sand mining
activities (Action : ALl Concerned Department)

(Uttar Pradesh)

Lekhpal from SDM Loni
DM Loni shall

During the joint inspection, Shri Vipin Tomar, )
was present. It was mutually agreed and assured that officig 5
remain available during the entire demarcation exercise an..h "'.; G

records for boundary verification. Further, SDM Kherka and.2|




requested to make themselves 58 available along with all necessary records
during the demarcation process 8o that the exercise can be completed expeditiously
and illegal sand mining activities can be eliminated. (Action: Uttar Pradesh
Authorities (SDM Loni, Kherka & Baghpat)

2. In continuation of the directions contained in Order dated 28/01/2026 vide F. No.

MISC/SDM/Narela/2026/13-1217, the SHO, P.8. Alipur shall ensure daily round-the-

clock patrolling with special emphasis on night vigil in the identified border areas.

The police shall also clearly demarcate and submit in writing the specific areas and
boundaries falling under their jurisdiction for patrolling purposes. A daily report
detailing patrolling conducted, inspections undertaken, preventive and enforcement
actions taken, incidents reported, and FIRs registered, if any, shall be submitted to the
office of the undersigned by 10:00 AM of the following day without fail. Prompt
registration of FIRs and seizure of vehicles and machinery found involved in illegal sand
mining shall be ensured without exception. (Action :Delhi Police (SHO,
P.§ Alipur)

3. Irrigation & Flood Control Department shall maintain daily patrolling and continuous
vigil along the Yamuna riverbanks in the identified border areas. The Department may
seek necessary police assistance as and when required for effective enforcement. A
daily report regarding any observed illegal activities, encroachments, or violations
shall be submitted to the office of the undersigned by 10:00 AM of the following day.

(Action :Irrigation & Flood Control Deprtment )

4. DDA shall provide detailed inputs on land use planning and development regulations
applicable to the border areas. Assistance shall also be extended for the identification
and removal of any unauthorised constructions or encroachments, if found during future
inspections. (Action :Delhi Development Authority (DDA)

5.The directions issued vide Minutes dated 10/02/2026 shall continue to remain in

force. Accordingly, all relevant land records, revenue maps, and cadastral details shall

be made available; assistance shall be extended for identification and verification of
boundary markers; and close coordination shall be maintained with Uttar Pradesh
counterparts. Strict field vigil shall be maintained and daily field visit reports, with geo-
tagged photographs wherever possible, shall be submitted to the Tehsildar Narela and
SDM Narela by 10:00 AM of the following day. Any instance of illegal sand mining or
excavation shall be immediately reported to the Police and SDM Narela

(Action : Revenue Department (Tehsildar Narela & Halqa Patwaris)

6. Additional Action :

» Close coordination, regular communication, and real-time infor




To,

poy 4.1

ato? e:g al Bu.\d mining ofdxcivafion activity detected shall be immediately

Btopped, mac!ungw and vehicles seized, and legal action initiated without delay

lguaccordance with Order dated 28/01/20286.

M ;nfc:hmbfem sh.au mand?torily gubmit their daily action-taken reports by 10:00
. e& oll'owmg.day directly to the office of the undersigned.

ol ay ' Night Joint llnapection Team constituted vide Order dated 29/01/2028
N tcontmue to function in tandem with the above directions.

e team may co-opt any other officer/official or seek assistance from any other

department or agency, as required.
This arrangement shall continue until further orders and shall be reviewed

periodically.
1 Concerned Agencies)

%

ADITYA KUMAR JHA

SUBD NAL MAGISTRATE NARELA
NARELA DISTRICT OUTER NORTH

All Concerned Officer/ Officals

Copy for information .

1.

SIS SIS

District Magistrate (Outer North) /District Magistrate (North-East) - for
information.

DCP Outer North P.S Samaypur Badli Delhi- for information.

DM Ghaziabad / DM Baghpat (U.P.) - for information.

Director, DDA — for information and necessary action.
Deputy Commissioner (MCD) Narela Zone, Opp- PS Narela, Delhi-42

Chief Engineer, [xrigation & Flood Control Dept. - for information.

PA to Commissioner, Transport Dept. - for information.

ACP, Badli to ensure police participation in the joint inspection scheduled on
11.02.2026 and in ongoing surveillance/ patrolling.

Guard File

SUB DIISIN(, {1AGISTRATE NARELA
RELTHISTRICT OUTER NORTE
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REMINDER V

GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
OFFICE OF THE SUB DIVISIONAL MAGISTRATE (NARELA)

D.M. OUTER NORTH OFFICE COMPLEX, G.T. KARNAL ROAD, ALIPUR,

DELHI-

F. No. MISC/SDM/Narela /2025/7§ #9 -5 4 Dated Jo/y |6
To,

The ACP (Alipur)

Office of P.S Alipur

Delhi-110036

Subject: Non-submission of Action Taken Reports (ATRs) regard.ing. enforcemefu
actions against illegal sand mining activities along the Yamuna river banks in
Narela Sub-Division.

Sir,
With reference to Office Order No. F. No. MISC/SDM/Narela/2025/1 1'3-127
n Team was constituted with a view to

dated 29/01/2026, vide which a Joint Inspectio
s along

preventing, detecting, and curbing illegal sand mining/earth extrac’ac.m activitie
the Yamuna river banks falling within the territorial jurisdiction of vﬂlag'es' S.ungexpur
Delhi, Sungerpur Shadra, Tehri Daulatpur, Jhangola, Kulakput, and adjoining areas
under Narela Sub-Division, it is brought to your notice that directions were issued to the
Station House Officer (SHO), Alipur to submit daily status report regarding patrolling
conducted & inspection undertaken for onward submission.

In view of the above, you are requested to direct the concerned to furnish all
pending ATRs/daily reports from the date of issuance of the Order (i.e., 29/01/2026) till
date, along with comprehensive details of patrolling conducted, inspections
undertaken, actions taken, seizures effected, cases registered, and any other relevant

information, to this office without further delay positively.

It is further submitted that continues non appearance of SHO Alipur in imponan?
meetings of the sub division i.e. STF Meeting dated 14.01.2026 & Sand Mining UP -Delhi
Coordinate Meeting dated 06.02.2025 is being brought to your notice for further

%/ DIVISIONAL MAGISTRATE NARELA
NARELA DISTRICT OUTER NORTH

Copy to:
1. Tehsildar Narela for necessary action

SHO Alipur P.S Alipur Delhi-110036

PA to DCP Outer North for kind information
PA to DM Outer North for kind information
PA to ADM Outer North for kind information *

(2B S
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GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
OFFICE OF THE SUB DIVISIONAL MAGISTRATE (NARELR)
D.M. OUTER NORTH OFFICE COMPLEX, G.T. KARNAL ROAD, ALIPUR,

; DELHI-
F. No. MISC/ SDM/Naiela'“/"zﬁzg 1 3% 6~ T e
%, [ Dated 0‘?/0(4/202/
The ACP (Alipur)
Office of P.S Alipur

Delhi-110036

Subject: Non-submission of Action Taken Reports (ATRs) regarding enforcement
actions against illegal sand mining activities along the Yamuna river banks in
Narela Sub-Division.

Sir,

With reference to Office Order No. F. No. MISC/SDM/Narela/BOZF)/ 118-127
dated 29/01/2026, vide which a Joint Inspection Team was constituted with a view to
preventing, detecting, and curbing illegal sand mining/earth extraction activities along
the Yamuna river banks falling within the territorial jurisdiction of villages Sungerpur
Delhi, Sungerpur Shadra, Tehri Daulatpu, Jhangola, Kulakpur, and adjoining areas
under Narela Sub-Division, it is brought to your notice that directions were issued to the
Station House Officer (SHO), Alipur to submit daily status report regarding patrolling
conducted & inspection undertaken for onward submission.

In view of the above, you are requested to direct the concerned to furnish all
pending ATRs/daily reports from the date of issuance of the Order (i.e., 29/01/2026) till
date, along with comprehensive details of patrolling conducted, inspections
undertaken, actions taken, seizures effected, cases registered, and any other relevant
information, to this office without further delay positively-

It is further submitted that continues hon appearance of SHO Alipur in important
meetings of the sub division i.e. STF Meeting dated 14.01.2026 & Sand Mining UP Delhi
Coordinate Meeting dated 06.02.2028 is being brought to your notice for further

necessary action your end to ensure attendance.

ADITYA JHA
SUB DIVISIONAL MAGISTRATE NARELA
NARELE DISTRICT OUTER NORTH
Copy to: »
1. Tehsidar Narela for necessary action

SHO Alipur p S Alipur Delhi-] 10036

PAto DCP Outer North for kind information
pAto DM Outer North for kind information
PA10 ADM Outer North for kind information '

(2 S

10
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REMINDER I

{OVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
~ OFFICE OF THE SUB DIVISIONAL MAGISTRATE (NARELA)
M. OUTER NORTH OFFICE COMPLEX, G.T. KARNAL ROAD, ALIPUR,

) DELHI-
A(No. MISC/SDM/Narela /2025/21; 3, - 39 Dated 23/3 2024
T 1Q,

The ACP (Alipu)

Office of P.S Alipur

Delhi-110036

Subject: Non-submission of Action Taken Reports (ATRs) regarding enforcement
actions against illegal sand mining activities along the Yamuna river banks in Narela
Sub-Division.
S, ‘

With reference to Office Order No. F. No. MISC/SDM/Narela/2025/113-127 dated
29/01/2026, vide which a Joint Inspection Team was constituted with a view to preventing,
detecting, and curbing illegal sand mining/earth extraction activities along the Yamuna

river banks falling within the territorial jurisdiction of villages Sungerpur Delhi, Sungerpur

Shadra, Tehri Daulatpur, Jhangola, Kulakpur, and adjoining areas under Narela Sub-
Division, it i brought to your notice that directions were issued to the Station House Officer
(SHO), Alipur to submit daily status report regarding patrolling conducted & inspection
undertaken for onward submission.

In view of the above, you are requested to direct the concerned to furnish all pending
ATRs/daily reports from the date of issuance of the Order (i.e., 29/01/2026) till date, along
with comprehensive details of patrolling conducted, inspections undertaken, actions taken,

seizures effected, cases registered, and any other relevant information, to this office without
further delay positively.

It is further submitted that continues non appearance of SHO Alipur in important
meetings of the sub division i.e. STF Meeting dated 14.01.2026 & Sand Mining UP -Delhi
Coordinate Meeting dated 06.02.2025 is being brought to your notice for further necessary
action your end to ensure attendance.

ADITYA KUMAR JHA
WISIONAL MAGISTRATE NARELA
RELA DISTRICT OUTER NORTH

Copy to:
1. Tehsildar Narela for necessary action
2. SHO Alipur P.S Alipur Delhi-110036
3. PA to DCP Outer North for kind information
4. PA to DM Outer North for kind information
5. PAto ADM Outer North for kind information °

11



845 REMINDER II

GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
OFFICE OF THE SUB DIVISIONAL MAGISTRATE (NARELR)
D.M. OUTER NORTH OFFICE COMPLEX, G.T. KARNAL ROAD,

ALIPUR, DELHI-
F. No. MISC/SDM/Narela /2025/ | Dated 09035004
To,
The ACP (Alipur)
Office of P.S Alipur
Delhi-110036

Subject: Non-submission of Action Taken Reports (ATRs) regarding
enforcement actions against illegal sand mining activities along the Yamuna
river banks in Narela Sub-Division.

Sir,

With reference to Office Order No. F. No. MISC/SDM/Narela/2025/113-1217
dated 29/01/2026, vide which a Joint Inspection Team was constituted with a view
to preventing, detecting, and curbing illegal sand mining/earth extraction activities
along the Yamuna river banks falling within the territorial jurisdiction of villages
Sungerpur Delhi, Sungerpur Shadra, Tehri Daulatpur, Jhangola, Kulakpur, and
adjoining areas under Narela Sub-Division, it is brought to your notice that
directions were issued to the Station House Officer (SHO), Alipur to submit daily
status report regarding patrolling conducted & inspection undertaken for onward
submission.

In view of the above, you are requested to direct the concerned to furnish all
pending ATRs/daily reports from the date of issuance of the Order (ie.
29/01/2026) till date, along with comprehensive details of patrolling conducted,
inspections undertaken, actions taken, seizures effected, cases registered, and any
other relevant information, to this office without further delay positively.

It is further submitted that continues non appearance of SHO Alipur in
important meetings of the sub division i.e. STF Meeting dated 14.01.2026 & Sand
Mining UP -Delhi Coordinate Meeting dated06.02.2025 is being brought to your
notice for further necessary action your end to ensure attendance.

ADITYA KUMAR JHA

Copy to: '
1. Tehsildar Narela for necéssary Stion
2. SHO Alipur P.S Alipur Delhi-110036
3. PA to DCP Outer North for kind information
4. PA to DM Outer North for kind information
5. PAto ADM Outer North for kind information

12



8 4 6 REMINDER-I

G%VERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
FFICE OF THE SUB DIVISIONAL MAGISTRATE (NARELA)

»ﬁ“ &us'rcr;l; If{o/wm‘ OFFICE congELEx, G.T. KARNAL ROAD, ALIPUR, DELHI-

o. M/Narela /2025 - Y

A 1TEhs % Dated ag}o X%,
The ACP (Alipur)
Office of P.§ Alipur

Delhi-110036

Subject: Non-submission of Action Taken Reports (ATRs) regarding enforcement actions

against illegal sand mining activities along the Yamuna river banks in Narela Sub-Division.
Sir,

With reference to Office Order No. F. No. MISC/SDM/Narela/2026/113-127 dated 29/01/2026, vide
which a Joint Inspection Team was constituted with a view to preventing, detecting, and curbing
illegal sand mining/earth extraction activities along the Yamuna river banks falling within the
territorial jurisdiction of villages Sungerpur Delhi, Sungerpur Shadra, Tehri Daulatpur, Jhangola,
Kulakpur, and adjoining areas under Narela Sub-Division, it is brought to your notice that directions
were issued to the Station House Officer (SHO), Alipur to submit daily status report regarding
patrolling conducted & inspection undertaken for onward submission.

In view of the above, you are requested to direct the concerned to furnish all pending ATRs/daily
reports from the date of issuance of the Order (i.e., 29/01/2026) till date, along with comprehensive
details of patrolling conducted, inspections undertaken, actions taken, seizures effected, cases
registered, and any other relevant information, to this office without further delay positively.

It is further submitted that continues non appearance of SHO Alipur in important meetings of the sub
division i.e. STF Meeting dated 14.01.2026 & Sand Mining UP -Delhi Coordinate Meeting dated
06.02.2025 is being brought to your notice for further necessary action your end to ensure attendance.

e

Copy to:
1. Tehsildar Narela for necessary action
2. SHO Alipur P.S Alipur Delhi-110036
3. PA to DCP Outer North for kind information
4. PA to DM Outer North for kind information
5. PA to ADM Outer North for kind information
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{ The ACP (Alipur)
Office of P.S Alipur

Delhi-110036

Subject: Submission of Dally Compllance repof regarding enforcement actions agalnst
[llegal sand mining activities along the Yamuna river banks in Narela Bub-Division.

With reference to Office Order No. R, No. MISC/SDM/Narela/2025/113-127 dated

29/01/2026, vide which a Joint Inspection Team was constituted with a view to preventing,

detecting, and curbing illegal sand mining/earth extraction activities along the Yamuna river
banks falling within the territorial jurisdiction of villages Sungerpur Delhi, Sungerpur
Shadre, Tehri Daulatpur, Jhangola, Kulakpur, and adjoining areas under Narela Sub-
Division, it is brought to your notice that directions were issued to the Station House Officer
(SHO), Alipur to submit daily status report regarding patrolling conducted & inspection
undertaken for onward submission.

oncerned to furnish all pending
fi.e., 20/01/2026) til date, along
dertaken, actions taken,
to this office without

In view of the above, you are requested to direct the c
ATRs/daily reports from the date of issuance of the Order
with comprehensive details of patrolling conducted, inspections un
seizures effected, cases registered, and any other relevant information,
further delay positively.

0 Alipur in important meetings

[t is further submitted that continues non appearance of SH )
d Mining UP -Delhi Coordinate

of the sub division i.e. STF Meeting dated 14.01.2026 & San
Meeting dated 06.02.2025 is being brought to your notice for
end to ensure attendance.

Copy to:
1. Tehsildar Narela for necessary action

SHO Alipur P.S Alipur Delhi-110036
PA to DCP Outer North for kind information
PA to DM Outer North for kind information

PA to ADM OQuter North for kind information

SIS

further necessary action your
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GOVERINMENT OF NATIONAL CAPITAL TBRRITORY OF DELHI
OFFICE OF THE 8UB DIVIBIONAL MAGIBTRATE (NARBLA)
 p.M. OUTER NORTH OFFICE COMPLEX, 0.1 RARNAL ROAD, ALIFUR, DELHI-
+ No. MISC/SDM/Narela /20283 )23 ~ Dated 2902020
QRDER

WHEREAS reports have been received regarding rampant (legal sand mining acthvities along th
. » . ‘
\sr.n:’umrmg banks falling within the temritoria) juriediction of villages Sungerpur Delhl, Sungerpur

h; emf .,3?" Daulatpur, Jhangola, and Kulakpur of Narela 8ub-Divislon particularly [n Shank No 6, 7,
and 8 of village Jhangola, where large-scale sand mining acuvitles have been reported:

tAhND WHEREAS such illegul activities are causing severe environmental degradation, riverbed erosion,
reat to public safety, and violation of various slatutory provielons Lncluding but not Limited to the
Mines and Minerals (Development and Regulation) Act, 1957, the Environment (Protection) Act, 1986,
and the rules and regulations framed thereunder;

AND WHEREAS in view of the gravity of the situston and In order to prevent, detect, curb and take
\mmediate stringent action againet such illegal sand mining/earth extraction activities, it is considered
necessary and expedient in public intereat to conatitute @ high-powered Joint Inspection Team with
jmmediate effect;

The team shall operate within the Yamuna river banks and adjolning arcas falling within the territorial
jurisdiction of villages Sungerpur Delhi, Sungerpur Shadra, Tehri Daulatpur, Jhangols, Kulakpur, and
any other areas under Narela Sub-Division along the Yarmuaa river.

S

51 No_| Day Te! Night Team

=T 1. Deecpak Kumar Tehaldar Narels, 1, Decpak  Kumar, Tehsidar
Revenue Department, Nerels, Revenue Department.

\ 2. Sh Swarn Patwari Revenue Department. 2, 8h Santosh Dutt Patwari
\ | 3. sh Amit Delh, (Head Constable) Delhl Revenue Department
) Police P.S Alipur 3, Sh Sanmjeev (Head Constable)
a. Sh Ajay, (Consstable) Delhi Police PS Delhi Police, P.S Alipur
Alipur 4, Sh Ajay (Constable ) Delhi
| Police, P.S Alipur
L

1. Tehsildar, Narcla . .
. To conduct regular inspections from the revenue and administrative perspective.

«  To identify and reportany unauthorized/illegal occupation, excavation, or sand lifting
activities on government/revenuc land and riverbed areas.

+ To inform the police authorities (ACP/Station House Officer) immediately upon
detection of any illegal activity for initiation of legal action under appropriate

provisions of law. .
. To coordinate with Halqa Patwars for effective field-level vigilance and tmely

reporting.
. To submit daily reports to the 0/0 undersigned without fall

2. Halqs Patwarl (concerned villages)
. To maintain strict and continuous vigil in the field and regularly monitor the Yamuna
river banks within their respective revenue jurisdictions.
. To immediately report any suspicious/illegal activity to the Tehsildar and Police
authorities.
. To submit daily field visit reports (including photographic evidence/geo-tagaed
photographs, wherever possible] to the Tehsildar and SDM Narela until farther

orders.
3. BHO, Alipur
« To supervise overall police arrangements and deployment in the villages along

Yamuna river banks.

« To depute beat officers/police personnel for round-the-clock patrolling and
surveillance, with special empbasis on night vigll to prevent illegal sand mining
activities, and share duty chart with the O/o undersigned,

. TO ensure prompt registration of FIRs/cases under eppropriate gections of law and
immediate seizure of vehicles, machinery (JCBs, tractors, dumpers, loaders, etc.),
and othgr equipment/materials involved in illegal activities.

+ To provide necessary police assistance an during joint inspections, raids,
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apections shall be conducted during both day and night .
night-time survetllance to curb clandestine opem?ions, night hours, with special emphasis on

Any ilegal sand mining/excavation activity delected shall be Immediate
5 machinery/ vehicles/ equipment seized, and legal action initiated as per law udm:%n;tzg;'

Close coordination, regular communication, and
effective enforcement and to ensure a coor:’irmtaduulfpm‘c(ﬁn iR SR Y rovichnd f
' ?31:! megs shall mandatonly submil their daily action-laken reports by 10:00 AM of the
owing day directly to the office of undersigned, detailing actlons taken, incidents reported
s s;:zures made, cases registered, and suggestions for further improvement, {f any. |
7 team may co-opt any other officer/official o seek assistance from any other
epartment/ agency as and when required for effective discharge of its functions.

6. This team shall function until further orders and ' ' ‘
may be reviewed, reconstituted, or mod
deemed necessary by the undersigned, . Sk

2+

This Order shall come into force with immedt

|
3 t )
2 VISIONAL MAGISTRA' mm;u/
. o OUTER NO 'H DELHI
‘fou

All Concerned officials
Copy for information

1. OSD to Chief Minister(Delhi) office of 3rd Delhi Secretariat, IP Estate, New Delhi, Delhi
110002 - for kind information.

9. SO to Chief Secretary, GNCT of Delhi - for kind information.

3. PS to Principal Secretary (Revenue) UP 20¢ Floor Lucknow Shashtri Bhawan UP 226001 for
kind information. )

PS to Commissioner of Police, Dethi~ for kind information.
PS Divisional Commissioner, GNCT of Delhi -~ for kind information.

District Magistrate (Outer North ) /District Magistrate (North-East) - for information.

DM Ghaziabad / DM Baghpat (U.P.) - for information.

3. SDM LON1/SDM BHAGPAT/SDM KHERKA (U.P) for information

g. DCP Outer North for information

10. ACP Alipur to subrmit daily reports to the undersigned regarding patrolling conducted,
inspections undertaken, preventive/enforcement actions taken, and cases registered-
11. Director, DDA - for information and necessary action,

12. Chief Engineer, Irrigation & Flood Control Dept. - for information.

13. PA to Commissioner, Transport Dept. - for information.
14. Guard File

o oo

OUTER NORTH DELHI
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h 'FFICE OF THE STATION HOUSE OFFICER POLICE STATION ALIPUR DELHI

Dy. No. Dated R/SHO PS Alipur ,Outer North Distt, Delhi

39 HEH 1t (SDM)
Ty, Ret

v FIR No. 170/2026, st 303(2)/3(5) BNS w# 21(1) Mines and Minerals
(Development and Regulation) Act, 1957 ¥ gy # gar ¥f¥w 73 T4

TR,
AT & 5 gr s 9 FIR No. 170/2026 RATw 14.04.2026 ¥ aw & g+
FaraT ST & P e At F srd e (ea/PvdY) & it s T T &) A & O A (G
zieft) F qfiere grr s foat €, Rt Raor AwfefRe &
qTg 6T $9X (Mahindra Arjun Ultra-1)
T 9T (Red)
RS F9C HR 10 AV 4377
A9 NRM2UXEO0095
Aff¥faX MBNDEBDWERNMO00066
zieft faaon /gt § ol gieht @w
A1 (&fAsT): Ya/fagt S § 35-40 Cubic feet
I T F I ATC ¥ st R STy i § qUT AT Y RETgaT S
AT R
a: ATTTF JTAF TS 2 T T AF o F IRF Ao @

o FIR $it 9f3
A @J 2
y
ASI. Suresh Ig[nar
No. 1162/OND
PS Alipur

Mob # 8750875438

-

o
2.8 /SD1 /P
= }ll/_ﬁﬁz

-
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FIRST INFORMATION REPORT
(Under Section 173 B.N.S.S)

(vaw g ftd)

(a1 173 . . q@. . & a=ia)

Year(@¥): 2026 P.S.(arm):  ALIPUR

L.District (F@M: OUTER NORTH (DELHI)
Date & Time of FIR (3 1% # sy ): 14/04/2026

FIR No(w.g.fed): 0170
section(s)(amT(d)):

2. Act(s)(aRfam):
303(2)/3(5)

_  THE BHARATIYA NYAYA SANHITA (BNS), 2023
— MINES AND MINERALS (REGULATION OF 21(1)

DEVELOPMENT) ACT 1957
3. Occurrence of Offence (3T H ¥EA1):
(a Day(fe):  TUESDAY Date From(f&Ai@ @):  14/04/2026 Date To(fei® a&):  14/04/2026
Time From (9g 8): 04:00 hrs Time To @A @®): 04:00 hrs
09:30 hrs

Time Period (§94
(b Information received at P.S.(ZTT 9 T ATH g Date(Rmrs): 14/04/2026
Entry No.(wfaf®  062A Date/Time 14/04/2026 10:34

(c)General Diary Reference (G=TATHIT

4. Type of Information (=T 1 Written
Beat No(fiT §.) : 08

5. Place of Occurrence (SISATEdd ):
(a) Direction and Distance from P.S (41T dgisik  SOUTH, 4 Km(s)
(b) Address(adm):; ,NEAR THOKAR NO. 8 ,NEAR YAMUNA RIVER JHANGOLA VILLAGE, DELHI
(c) In case, Outside the limit of the Police Station (afe g dim & gt g
District(Fe):

Name of P.S(ITH1 &1 TH):

6. Complainant / Informant (Rraarasaf /gt ):
(a Name(am): HC KARAMVEER
(b Date/Year of Birth (&= fafar Nationality (Eraam):  INDIA
(c)Passport No.(Irqu¢ .): Date of Issue (38 @A it RfY Place of Issue (ST HT Fl
(d Occupation POLICE OFFICER

(e Address(Tan): PS ALIPUR DELHI, ALIPUR, OUTER NORTH, DELHI, INDIA, 9289156805,
Il particulars(attach separate sheet if necessary)(@Td/ gfey fema

Time

7. Details of Known/Suspect/Unknown accused with fu
&7 Q¥ fraww giga avfa
{ 1 ’Unknownl
ainant/informant (Rraraemaf / aamaaf gra Ruté &t Q oo A & A):

8. Reasons for delay in reporting by the compl

Father:Unknown

NO DELAY
9. Particulars of the properties stolen/ involved (attach separate sheet if necessary):
Est. Value(Rs.)(#d (T D)

SI.No. (#.9.) Property Type(Description)
gt 1 3o

10 Total value of property stolen @ g
q ahgr faé / 7. SaHT -, afx 7

Il Inquest Report / U.D. Case No., if any ({
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DI‘
trict OUTER NORTH LMD P.S° AUPUR
S Year. 2026 FIR No: 0170 Date:  14/042
e 12026

12F.JR. Contents (attach separate sheet, if required)(Tem g1 AW aza):
Statement of HC Karamveer, No. 1114/0 : ,
Police & H;ad Constal%Ie gSﬁT ﬁﬂﬁm H{HT r;%g%ﬁzgtze?iogloazﬂirlﬁz?ﬁmllg I&%(;m%lﬁa;(g el
ammaﬂzqﬁmwi @ &, Ct. Ankit No. 2668/OND 3 &19, T 70t &7 ¥ g ara s & 1 3
N i vz m\;’%)%ﬁ%zg%ﬂ?ﬁ%aﬁ? am ?aa 04:00 AM. 7ot & mmﬁ;m
74|'.:‘3§WTH%§£¢<'»ﬁ1TT.ractor—Troliey?ﬂm’ll?ﬁuzﬂ:%};‘}-fl ﬁmﬂﬂ@;%%gq zgﬁgﬂu'g%'r
ﬁgﬂmﬁaﬁmy%mﬁsmmﬁ TR 3fETd HOT mq?zSHom#
Wmm qﬁﬁmﬂdalgl ;ﬂ e feam wwa v @%%Wﬁﬁimzﬁé%ﬁ’public person & ¥
g;[ | g7 amﬂgqﬁa%gm%m (@ W5 3 forg T gam A I
RFTWET W&U Ry gfed el At a3 S 9T e I & T At

gﬂgm%mam =
RO ST 17| @8 e T I 4t 31T AW 7 g Surender Singh S i
168, Gyrudwarg ¥ 3, Jhangola No. 2, PO- Palla, Delhi, A;:a—lzdgf yea{:)s %Slm hqlzlq(;ﬁHé;rO:
g:;rr Mahindra Ar un Ultra-1 Tractor &g a, R W F1E number plate g wft & mammg
m@?ﬁﬂ@@"é Tt ot 3 e T T - R o T A X eret o ] g e
u’(ﬂmmﬁ?SurenderSmghmﬁm F 25 e FoT Rl e S /el % 7 A
ure fead 3t . 8 & ¥/ T e T T T AT T I UNE % g1 ATl AR AR GRIG T A
Surender Singh @ T A& & T ¥ Xq-fgt 7 gU A W e g1 A IR AeTse B & &
amaaﬁgiaﬁsﬂmﬁﬁﬁﬁuﬁﬂgm Rpam deasara 3T Ct. Neeraj No. 2533/OND & @iy
Surender Singh, Tractor-Trolley (R a-fgt «

?_;5 agt 3m;r ;ﬁaaT 89 31 gAaTg gugﬁ% Y

) T Hid | TIaST o fham A [ i

Ultra-1), Trolley dlga {-fgt aar wae zﬁ; %a?:am ¥ %ﬁ%ﬁéﬁ? %gz'ﬁfﬁrljiljn
) T & ¥ i A F arel Surender Singh

Sakshya App ® photography T videography @t
6 T I ST N B 7720 R a8, R 79 we foran, e

T eneith gt
] D/-English SI Himanshu No. D- 3350 PS~ Alipur i STEt JAlftheR
3 Ry ot Tt 14.04.2026 3t 74 vide DD No. 42Ar11€|=n m?% ﬁama%'gsal' o

g, e
Himanshu, 7 Ct. Neeraj No. 2533/OND Hie T Tgell 1% T8 HC Karamveer No. 1114/OND @
fian 981 T eafh Surender Singh S/o Utar Singh R/o H.No.

Ct. Ankit No. 2668/0OND

168, Gurudware ¥ 19, Jhangola No. 2, PO- Palla, Delhi, Age- 44 years @ Mahindra Arjun
Ultra-1 Tractor (Colour- Red, Without Number Plate) 3wy, s 00 Ya-Tet & w8 o a1 bt
F % i T g@a Engine No. NRM2UXE0095 T

@ gEd, T e ThTaTST A ! 3
No. 00066 TTT T el 3 ra e R Surender Singh & 36 3 A ZRT T T A
= &g, 7 I 3 A WA, Tractor, Trolley (w-Tog) &g
&

Chassis

- £ 90 T gl & i o @ A

asnﬁ@ a?'%;slaﬁ%ﬁ,mmuaaa*r(;;q?rz;-r«,rsl'(giﬁ'ﬁ‘{l?fi?mﬂIﬂ%ﬁtr{crimesceneEIseizure
S ¥ wieaw & i ) =a% I 84 HC Karamveer &

e | & wem geg e U/s 303(2)
d Regulation) Act, 1957 T THIT 7T 3fc:
33/OND % meTw ¥ el I @ gl P
1162 /OND @t gidt 0l Date and
ident: Near Thokar No. 8, Near

photod raphy @@ videography E-Sakshya App
e gl M Zt i 12 Faam

/3(5) BNS & 21(1) Mines and Minerals (Development an

@%ﬁaﬁﬁ?ﬁﬁﬂﬁgﬁﬁmﬁmﬁ%@& Neeraj No. 25

o T Al S senior officer ASI Suresh No.

nt: 14.04.2026 at about 04:00 A.M Place of inc

time of incide Ot aae, Delh
Yaguna RNe, Jhangola i 14.04.2026 at about 9.30am SD/-English SI Himanshu No.
ed @gaR S| Himanshu D-3350 & g1l

Date and timeé of sending tehrir: 14.04.2023 5 oo
D- 3350 PS- Alipur < %gé-c%:[,%%ng R w A HC/DO A CCTNS
OND & R S0 01026 Ul 303(2)/3(5) BNS & 21(1) Mines and Minerals
i, 1957 26 U v 8 IR Computeet
c,

2



bastriﬂ OUTER NORTH (DELHI) P.S:  AuPwR 8 5 3
Year. 2026 FIR No: 0170

Date: 14/04/2026
Copy ST 3Ty CT NEERAJ NO. 2533

IBECICRICS] q}mmw . /OND % gRT ASI SURESH NO. 1162 /OND ¥ ura
SubMaitted by HCIDD 3wt ¥ Qi) S we e g aftERa) B 2 g R g

13 Action TakenSince the above information reveals commission of offence(s) u/s as mentioned at Item No. 2:
(ﬁnﬁmqﬁimmﬁmma 1% R man smow wg g2 TR H S aga @ ):
(i)Registered the case and took up the R
(vaor gt R a3k s ¥ farg R

(i)Directed (Name of the 1.0.)(srta et @7 rw SURESH  KUMAR Rank (12):

ASST. SI (ASSISTANT SUB-INSPECTOR)
to take up the investigation (# siig M @ & A4 & fg Fda f&zr mam ) or

OR (¥ R R faar am)

No(g): 28911998
(iii Refused investigation due to(sri= %

(iv) Transferred to P.S(name)(ar1): District(rem:
on point of jurisdiction (# &7¥R % Frw geaiafa)

F.IR read over to the complainant/informant,admitted to be correctly recorded and a copy given to the

free of cost : (Rreraamaf /| gamwal =t wrafid g wx g mh, w@) of §% A 3k uw Al Frges Rraraamat & § mit) :

R.O.A.C.(ITT.3N.T.4Y.):

14Signature / Thumb Impression
of the Complainant / Informant:

(Rrepraasal /| gaemal & geaTar / s & fam): Name(T):PARVEEN KUMAR

Rank (1g): HC (HEAD CONSTABLE)
No.(d.): 28081822

Signature of Officer

NORY,
o ; Hof despatch to the court:

feisn 3R wwa):
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